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Record of Proceedings

The matter was called out for hearing in virtual mode.

2. During the hearing, the learned counsel for the Petitioner submitted that the
present Petition has been filed for the determination of the tariff of the Subansiri
project, four units of which have since been commissioned. The learned counsel for
the Petitioner further prayed for interim tariff pending final disposal of the Petition.

3. The learned counsel for the Respondents objected to the request for the grant
of interim tariff and sought a week’s time to file their preliminary submissions. The
learned counsel for the Respondent, PSPCL, also submitted that PSPCL is not
procuring power from the generating station and requested that this be taken on
record. The learned counsel for the parties further requested for an early listing of the
matter.

4. The Commission, after hearing the parties, permitted the Respondents to file
their preliminary replies/ submissions on the issue of interim tariff, on or before
14.9.2026, after serving a copy on the Petitioner, who may file its rejoinder, if any, on
or before 21.9.2026.

5. The Petition shall be listed for hearing on grant of interim tariff on 29.9.2026.

By order of the Commission

Sd/-
(T. D. Pant)
Joint Chief (Law)
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